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MIZORAM STATE POLLUTION CONTROL BOARD

NoTLSROSS Poltn SO XIN) 2021 MPOB , SR

Subject:

Ref:

Dated Aizawl. the 25" May. 2021

I he Consultant (Jadicral)
National Green Tribunal (Principal Beneh)
Faridkot House. Copernicus Marg, New Delhi-110001

Information in the matter of O.A. No. 726/2018 — Rupesh Pethe — Vrs- State of
M.P & Ors with O.A. No. 456/2018 (earlier O.A. No. 146/2014 (CZ) (M.A. No.
71/2020)- Nityanand Mishra-Vrs-State of M.P & Ors.

NGT order dated 04.11.2020 in the matter of O.A. No. 726/2018 — Rupesh Pethe
— Vrs- State of M.P & Ors with O.A. No. 456/2018 (earlier O.A. No. 146/2014

(CZ) (M.A. No. 71/2020)- Nityanand Mishra-Vrs-State of M.P & Ors.

With reference to the subject and Hon’ble NGT order cited above. may | submit

herewith the compliance report in O.A. stated above from the state of Mizoram for favor of

information and necessary action

Yours faithfully.

QQ O

C.LALDUHAWMA)
ember Secretary.
Mizoram Pollution Control Board

Me mn\o No.H.88088/Poltn/50(1.X1X)/2021- MPCB/37 M2 ;. Dated Aizawl. the 235" May. 2021

The Under Secretary, EF&CC Department w.r.t. his letter No.C.18014/321/2021-FST

Copm 1.
dated 8.03.2021 for favor of information
2. The Director, Geology & mineral resources Department w.r.t. his letter
No.W.T11013/8/2014 DTE-GMR/157-161 dated 8.02.2021 for favor of information
3. The Regional Director, Regional Directorate, CPCB North Fast, Shillong for favor of
information
//7.
(C.LALDUHAWMA)
Member Seceretary.,
Mizoram Pollution Control Board
Mizoram State Pollution Control Board. Mizoram New Capital Complex. Thianmual Road. Khatla, Aizawl, Mizoram-796001

Ph.N0.2336173/2336590 Fax:2336591 Lmail:mpcha mizoram.pov.in Wehsite:http:/wwaw mpeb. mizoram gov in



COMPLIANCE REPORT IN IN THE MATTER OF O.A.NO. 726/2018 - RUPESH

PETHE

VRS- STATE OF M. & ORS WITH O.A. NO. 456/2018 (FARLIER O.A. NO. 146/2014 (f’/.)
(MLA. NO. 71/2020)- NITYANAND MISHRA-VRS-STATE OF M.P & ORS FOR THE
STATE OF MIZORAM
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| NO.
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DSk
I Extent of

illegal mining.

extent of
action  taken |
including 1
compensation |
recovered.

vehicles seized !

and other |

. |
coercive !
measures  and |

impact of such |
action |
|
2. Engagement
of Accredited
Consultant/
Agency for
EMP E

! CONCERNED
CAUTHORITY

| Geology
Resources Department

|
{

Geology
Resources

& Mineral

&
Department.

MPCB and SEITAA

Mineral The OGM&R
Concerted ettorts needs to be rendered by |

COMPLIANCE
COMMENTS

STATUYS/

I DSR on Sand Mining and mining |
of other minerals has been prepared
for Aizawl District. Kolasib District
and Champhai District.

DSR in respect of Aizawl District
was already submitted by DEAC to
Chairman of DEIAA/DC. Aizawl

12032020 (copy of
letter enclosed) The same will be
done Kolasib and  Champhai
District at the carliest.

i Surveying on DSR of other districets
could not be conducted due to tund
constraint in the department

b meeting of DEAC, Arzawl
District was held on 13022020 at
the Chamber  of - Chiet
Fogineer. lrnigation & Water |
Resources Department. 1

Department  reported  that

[hstrict on

tor

ottice

Secretary, G&EMR - Department. MS - of 3‘
MPCOB and MS of SEIAA on 8.02.2021 ‘
[he  Board  replies that as G&MR

Department. being the Nodal Department

in respect of mining, may take necessary |

action to coordinate the above mentioned
three authorities on 8.03.2021

CThe GM&R  Department  vide letter
| No.W.T1013/82014-DTE-GMR/157-161
Cdt. 8.2.2021  made  submission  that

Calso

- engagement of approved Consultant for
C EMP will be difficult as there may not be
any party in NI Region. The Department |

requested the Member Secretary.

SEAC 10 exempt the mandate of OM of the |

~insignificant

MoEF&CC due

dated
sand

16.03.2020 i

mininy  deposits in

Mizoram.



The MPCH vide fetter
NO.BBOBE/Poltn(1.X1X)/2021-MPCRB/%-15
dt.  20.01.2021 requested the Nodal
Department, i.ec. Geology & Mineral
Resources Department for Action Taken
Report on Para 4-6 of the NGT order.

The Under Secretary, EF&CC was also
requested to remind the Department on
03.02.2021.

The MPCB also requested the Nodal
Department vide letter
No.H.88088/Poltn/SO(1.X1X)/2021-
MPCB/28 dt 08.03.2021 to Coordinate the
three (3) authorities specified in Para 5 of
the Order for Joint Inspection and to frame
the requisite State Policy.

The GM&R  Department  vide letter |
No.W.11013/8/2014-DTE-GMR dt. |
26.04.2021 made submission that no EC
granted for minor minerals under EIA
Notification 1994 nor A Notification
2006. However, Govt permission is being
sought for engagement of Accredited
Consultant under QCI-NABET. Govt of |

India for sand mining and stone quarrying



» NO W TTOT82004 DT GMIER/ 157 /G| /7
. DIRECTORATE OF GEOLOGY & MINPRAT RESOURCTES
MIZORANM - AIZAWI

[ele/Fax: 0389 23300064
ot A
Ited: % [41 01

o,
NMember Secretan
AMizoram Pollution Control Board
Mizoram New Capital Complex, Thlanmual Road . K hatla
AZAWLEL Mizoram
Subject:- Information in the matter of O.A. No. 720/.018 -Rupesh Pethe — Vrs State of
MLP & Ors No. 146/2014 (C7) (M.A. No. 71/2020) Nityanand Mishra — Vs -
State of ML.P & Ors,
N H 8SOSS Polin SO(LNIN) 2021-MPCB/S-15 Dt 20/01/2021

With reference to the letter on the «bove captioned subject [ have the honour 1«

that District Survey Report (DSR) on Sand mining and mining of other minerals has beer prep=r. -
for Aizaw! District. Kolasib District and Champhai Districts by DG&MR. DSR in
Aizawl District was already submitted by DEAC to Chairman of DEIAA/Deputy Comumis =
\izaw! District. Aizawl on 12" March, 2020 (copy of the lettcr enclosed). The same ="

‘ar Kolasib and Champhai District at the carliest in compliance to para 4 of NGT Or

November 04, 2020 for further necessary action.
It is pertinent to state that surveying or DSR of other Districts could not ~:

snducted due 1o fund constraint in the Department.
hor

Concerted efforts needs to be rendered by Secretary of Geology & Mining. Member

car of State PCB and Member Secretary of SEIAA in respect of para 5 & 0 of the NGT

C(
Secretart

Meanwhile, it is necessary to state that engagement of consultant for EMP (approved
= A ABE & T/Quality Control Council of India will be difficult as there may not be any part: in
“'E Rezion of India. For this the opinion of Member Secretary of SEAC is also being sought

this letter and to exempt this mandate o OM of MoEF&CC dated 16.03.2020 owing to

:hr@ugfi tnis
meager Sand mining deposits in Mizoram.
Submitted for kind information and further consideration.

Enclo: As stated.
Yours faithfully.
‘,77 1 Y ‘ e
|- :f.,l\vl’
Corrl (LALTHAZUALA)
| / Director : _
e Geology & Mineral Resources o
Mizoram : Aizawi hd
Memo No W 11073/8/2014 DTI-GMR Datedd 8/ 9/ 202]
Copy to.
The Under Secretury to the Govt of Mizoram, Commerce & Indusaties Department
O for kind information with rcference to- his fetrer No.C. [8OF7 33 2001-C &0 D
W A 185.01.2021 .
““,\/p \ \ \ |
\\ Durector s
N . /69¢ Gieology & Mineral Resourees

a Mizoram: Aizawl

872 2/



Dated Aizaw! the 12" March 2020

The Chairman

District Level Environmental Impact Assessment Authority(DEIAA)
Aizawl District.

Deputy Commissioner; Aizaw| District.

Subject : Submission of District Survey Report on Sand mining and mining of
other minerals.

I
1

| have the honour to submit herewith District Survey report on Sand
min'ng and mining of other minerals in respect of Aizawl District (undevided) in 4
copies for favour of consideration and approval by DEIAA of Aizawl District.

On approval of this survey report, An application seeking prior
environmental clearance will be submitted by applicants in prescribed Form i.e.
Form -1 M (enclosed). '

Enclo. :- Meeting minute of DEAC

Yours faithfully

0

. o
| W l‘v\"?
(J.CHAMLIANA)

Member Secretary
District Level Expert Appraisal Committee(DEAC)
Aizawl Districl : Mizoram
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M___PII§1‘1N._. G MINUTE OF DISTRICT LEVEL EXPERT APPRAISAI
COMMITTEE (DEAC), AIZAWL DISTRICT (UN-DEVIDED)

District 1 evel Expert Appraisal Committee (DEAC) of Aizawl 1istric
cominitiec was held on 13" February 2020 at CE’s Committee Room, Irrigatic
and W ater Resources Department.

The meeting was chaired by Fr. H.Piengihanga, Sr. E.E. cha
DEAC Aizawl District. Pu Lalthanzuala, Joint Direcior, Directorate of =
\fineral Resources appraised the member rcic of DEAC, Pu J.Cnor
Geologist senior. & member secretary presented District Mineral Surve. =

Aizaw] District (Undevided) prepared by Geology & Mineral Fo-

Department.

‘ After scrutinizing the entire report, the District Level Expert Appraisal
Committee (DEAC), Aizawl recommend District

ineral Survey Report of
Aizaw] District for on-ward submission to District Environment Impact Assesment
Comasszee (DETAR), Aizawl for Approval.

i

ANA) ~ (Fr. LPIANG THANGA)
Geologist Senior Sr. Fxecutive Engincer

Member Secretary (DEAC) Charrman (DEAC)
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